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GOVERNMENT OF INDIA 
fafy va = vwren 

SINGAPORE MINISTRY OF LAW & JUSTICE 

Memorandum of Understanding 

between 

the Ministry of Law of the Government of the Republic of Singapore 

and 
the Ministry of Law and Justice of the Government of the Republic of India 

on cooperation between both countries in the sphere of Law and Dispute 

Resolution 

The Ministry of Law of the Government of the Republic of Singapore and the Ministry 
of Law and Justice of the Government of the Republic of India (hereinafter referred to 
singularly as “the Participant” and collectively as "the Participants"); 

Recognising the growing importance of ties between the two countries and the 
vital role played by the Rule of Law in these relationships, and 

Being Desirous of the further strengthening of existing relations through the 
exchange of information and promoting cooperation for the general good of citizens and 
legal persons, the Participants have decided to enter into a Memorandum of 
Understanding (MOU) to strengthen cooperation in the area of law and dispute resolution, 
particularly in the area of Alternative Dispute Resolution (ADR). 

The Participants have hereby reached the following understandings: 

Part 1 

General 

1.1 The Participants, when co-operating in accordance with this MOU, are to act within 
their respective competencies and in accordance with the national laws and international 
obligations of their respective countries. 

1.2 Both Participants wish to cooperate on matters of common concern relating to law 
and dispute resolution services, including but not limited to: 
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a) 

b) 

<) 

International commercial dispute resolution; 

Matters relating to the promotion of robust ADR mechanisms in the 
respective countries; and 

Other areas of mutual interest as agreed by the Participants. 

Part 2 

Forms of Cooperation 

2.1  The Participants may co-operate in the following manner: 

a) 

b) 

) 

4 

e) 

2 

promote the exchange of expertise and training in the areas of arbitration, 
conciliation and mediation; 

promote the exchange of experience in respect of legal education and 
facilitate the training of legal professionals; 

organise information sharing visits to enhance the legal knowledge of 
government officials, with regard to planning and devising research-based 
government policy, law making and legal drafting; 

facilitate, hold and organise meetings, symposiums, conferences and Jjoint 
courses on issues and matters related to ADR and the Rule of Law; 

provide opportunities for the exchange of information regarding current 
issues of international legal significance; 

participate in events and activities relating to the MOU that are organised or 
hosted by either Participant; and 

engage in other forms of cooperation that the Participants may agree on, from 
time to time. 

Part3 
Joint Consultative Committee - Establishment and Functions 

3.1 Both Participants agree to establish a Joint Consultative Committee which is to be 
co-chaired either at the Ministerial or Secretary level to promote and advance the purposes 
of this MOU. 
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3.2 Each Participant may appoint additional persons to take part in the meetings of the 
Joint Consultative Committee. 

3.3 The functions of the Joint Consultative Committee are: 

a)  to make specific proposals for realising the objectives of the MOU and 
suggest possible ways for implementing the same; and 

b)  toconsider how the exchange of experiences and expertise can be facilitated, 
including by way of the exchange of information and visits. 

3.4  The functions and membership of the Joint Consultative Committee may be 
reviewed as and when required. 

Part4 
Meetings and Reports of Joint Consultative Committee 

4.1  The Participants envisage the Joint Consultative Committee to meet regularly at least 
once a year, subject to the agreement of the Participants. The meetings of the Joint 
Consultative Committee are to be hosted in Singapore and India, alternating between the two 
countries or as otherwise agreed by the Participants. Virtual meetings of the Joint Consultative 
Committee may also be held, subject to the agreement of the Participants. 

4.2 The Joint Consultative Committee's recommendations and decisions are to be 
recorded in the minutes of its meetings. 

Part 5 

Confidentiality 

5.1 Any information communicated or obtained under the arrangement will be treated 
as confidential information (“Confidential Information”) and will be used only for the 
purposes specified by this Memorandum of Understanding. The Participants shall not 
disclose such information without the prior written consent of the other Participant. They 
will be accorded in the receiving country the same protection in respect of confidentiality 
and official secrecy as applied in that country to the same kind of information, documents 
or other such communications obtained in its own territory. 

5.2 The Participants agree to use Confidential Information only to fulfil the purposes 
of this MOU. The Participants agree to take reasonable measures to protect Confidential 
Information and to prevent the unauthorised use, access or its disclosure. 

5.3 This Part shall survive the termination of this MOU. 
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Part 6 

Resolution of Disputes 

6.1  The Participants agree that any difference or dispute that may arise out of this 
MOU, including the interpretation, application or implementation of this MOU should, 
as far as possible, be settled or resolved through mutual consultations or negotiations or 
through Diplomatic Exchange amicably and in good faith, without reference to any third 
party, judicial authority, tribunal or forum. 

6.2 This Part 6 shall survive the termination of this MOU. 

Part 7 

Legal Effect, Rights and Obligations 

7.1 With the exception of Part 5 (Confidentiality) and Part 6 (Resolution of Disputes) 
of this MOU, the Participants agree that nothing in this MOU creates or is intended to 
create, any legally enforceable rights or binding obligations under domestic or 
international law on any person or either Participant. 

7.2 For avoidance of doubt, this MOU does not affect any rights or obligations 
provided for in any international treaty, agreement or memorandum of understanding to 
which one or both of the Participants is a signatory. 

Part 8 

Costs and Expenses 

8.1  Allactivities implemented under this MOU are subject to the availability of funds. 

8.2 Each Participant agrees to bear its own travel and other expenses that arise in 
relation to this MOU such as accommodation, local transport and medication, in cases of 
visit of its delegation/members, unless otherwise agreed by the Participants. 

Part 9 

Language 

9.1  The Participants agree to use English as the working language for this MOU. 

Page 4 of 6



Part 10 

Concluding provisions 

10.1  The point-of-contact in the two countries is designated to implement this MOU. 
That point-of-contact: 

a)  in the Republic of Singapore, is the Head of International Partnerships Unit, 
Legal Industry Division, Ministry of Law; and 

b) in the Republic of India, is the Additional Secretary/Joint Secretary, 
International Law & Cooperation Division the Department of Legal Affairs, 
in the Ministry of Law and Justice. 

10.2 The provisions of this MOU represent the understandings reached between the 
Participants and are to enter into effect on signature by both Participants. 

10.3 The MOU will remain in force until terminated by either Participant. 

104 Either Participant may terminate the MOU by giving the other Participant three (3) 
months’ written notice. 

10.5  The termination of this MOU does not affect any ongoing projects or activities that 
have commenced prior to the termination of the MOU, unless both Participants agree 
otherwise. Both Participants agree to cooperate on such projects or activities even after 
the termination of the MOU. 

10.6 The provisions of this MOU may be amended and supplemented at any time 
mutually by written consent of the Participants. 

10.7 In witness whereof, the undersigned signatories, being duly authorized by their 
respective governments, have signed the present MOU. 

and Hindi languages, each text being equally authentic. However, in case of difference, 
the English text will prevail. 
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b5 /% 
For the Ministry of Law of the For the Ministry of Law and Justice of 

Republic of Singapore the Republic of India 
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